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Heard hoth =sideos.

2. During hearing applicants counsel has shown
us two photbcopies of respondents impugned order
'F.No.23—87/E.I.(Vol.II)_dated 31.12.2001, which aré at
variance with each other &;ﬁ ﬁ;@h G;;GG, and certain
other zendorsements on tﬁe,- body of those  two

photocopies which are also different.

3. When the attention of respondents counsel
Mrs.Avnish Ahlawat was drawn to the same, she stated
- that respondents would withdraw the aforesaid order
dated 31.12.2001 and pass ;.fresh orders in this
regard in accordance with rules and instruction, under

intimation to the applicant within two days from

today.

4. Noting the aforementioned statement made by

-Mrs. Ahlawat, we dispose of this QA giving liberty to‘

Py

applicant that if any grievances survive thereafter it

)

will be open to him to agitate the same in accordance

with law,if so advised.

5. 0.A. is disposed of accordingly. No

costsf
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